
                                    

Tezpur PS Case No-2491 of 2021 
GR Case No-4017 of 2021 

U/S-406/420/34 of IPC 
 

ORDER 

21.02.2022  

Ld. Advocates of the accused person, named, Sri Binoy Kumar 

Borah filed hazira.  

Case diary as called earlier vide order dated-11.02.2022 is 

received today.   

Heard both the sides and perused the case diary meticulously.  

By this order this Court proposed to dispose of the bail 

application filed for the accused person, named, Sri Binoy Borah, 

who has been languishing in the judicial custody since from 

18.01.2022 in connection with the instant case registered u/s-

406/420/34 of IPC. 

On perusal of the entire case record, it disclosed that the instant 

prosecution case sets in motion against the above-named 

accused on filing an ejahar by the informant named Sri Partha 

Pratim Borah alleging inter-alia that he along with Nilim Jyoti 

Borah, Tonmoy Jyoti Keot, Rajib Patangia, Mintu Borah, Mofidul 

Islam, Ajay Borah, Ankur Jyoti Borah, Koyely Ghosh had become 

victims of a big fraud in regard to service under the Milatary 

Engineering Services (MES), Govt. of India. It is also stated that 

they all were given false appointment letter for joining Military 

Engeering Service (MES) by accused Sri Binoy Kumar Borah 

(Contact Nos-9854134052 and 6901020194) and Smt. Darshana 

Bharadwaj (Contact Nos-8876965646, 7577052775 & 

8486883398) and presently posted as 68th Batallion, Debendra 

Nagar since the year 2017 and said Darshana Bharadwaj used 

to teach at Army Public School, Solmara as a primary teacher. It 

is also stated that said accused along with Darshana Bharadwaj 

provided them a confirming appointment letter, joining & 

Medical formalities of MES, Govt. of India and stated them to 

join in service at MES in various stations of India viz NSG  
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Mehram Nagar, New Delhi, Dharamshala Yol Contonment, 

Himachal Pradesh, MES, Sillong etc. and when some of them 

went to join in service at MES Head Office, Thimayya Marg, 

Kabul Lines, Delhi Cantonment, New Delhi-110010 they 

discovered that everything is fraud and they are being cheated 

by them. It is further stated that they had to pay a huge amount 

of money (First Rs.45,000/- and secondly Rs.4,50,000/-) in 

procees to the account of one Darshana Bharadwaj.  

Accordingly, Tezpur PS Case No-2491 of 2021 was registered 

u/s-406/420/34 of IPC and during investigation the I/O has 

apprehended the above-named accused person and produced 

him before this court on 18.01.2022 and since from then he has 

been languishing in judicial custody.   

The Ld. Advocate appearing on behalf of accused Sri Binoy 

Kumar Borah vehemently submitted before this court that the 

above-named accused is not involved with the alleged offence. 

The Ld. Advocate further submitted that the above-named 

accused is in judicial custody since from 18.01.2022 and the I/O 

of this case has not completed the investigation nor has prayed 

for further remand of the above named accused and therefore, 

he deserve to release from the judicial custody.  

Par contra, the Ld. Additional Public Prosecutor Mr. N.K. Mishra 

raised strong objection against the bail prayer of the above-

named accused person by submitting before this court that the 

matter is very serious and release of the accused shall hamper 

the investigation of the I/O and further the I/O deserves a fair 

chance to investigate the case and to catch the co-accused in 

this case. 

On careful perusal of the case record, it disclosed that on 

18.01.2022, the court has perused the case diary to decide the 

bail application of the above named accused and consequent to 

that bail application of the above-named accused person was 

rejected.  
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Today, the case diary is called to decide the bail application filed 

on 11.02.2022 on behalf of above-named accused person.  

On careful perusal of the case diary submitted by the I/O, this 

court finds sufficient implicating materials against accused Sri 

Binoy Kumar Borah upon which this court may presume the 

above-named accused may have involved with the alleged 

offences and that requires a proper and meticulous 

investigation. On scrupulous perusal of the case diary, it also 

disclosed that I/O during investigation some part of the amount 

has been deposited in the account of the accused named Sri 

Binoy Kumar Borah and another FIR named accused Smt. 

Darshana Bharadwaj, who was also involved with the alleged 

offence yet to be apprehended. More also, on perusal of the 

case diary submitted by the I/O before this court does not 

reflecte any progress as the I/O failed to investigate the case 

since from 01.02.2022.  

Therefore, considering the materials on record, this court not 

finds anything sensible upon which the bail prayer of accused 

named Sri Binoy Kumar Borah may be considered at this stage. 

More also, the investigation is pending at prematured stage. 

Hence, in the result bail prayer of the accused is stand rejected 

due to devoid of any merits.  

Return back the case diary to the I/O in seal pack.  

Inform all the concerned.   

 

       Sri N. J. Haque 
           Chief Judicial Magistrate 

                                                                                         Sonitpur, Tezpur 


